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CENTRAL ADHINISTRATIVE TRIBUNALL
PRINCTIPAL BENCH, NEW DELHI

O,A"N0.2096/2023

Friday, this the 23rd day of January, 2004

Hon'ble Shri Justice V.S.Aggarwal, Chairman
Hon’ble Shri S.A.Singh, Member (A)

Chattarpal

Fx ., Constable of Deihi Police (PIS No , ZRRAROZ92]

R/0 Vill & P.O.:-Raroul}i,

PSS Paiwal, Nistht. Faridabad,

Harvana. .. ADPDlLIcant

F3hri anil Singal, advocate)
Versis
1. GNCT of Delhi, through

Commissioner of Police
Police Head Quarters, TP Fstate, New Delhi

23

Jdoint Commissioner of Police
iNew Deihi Range) PHO, T.P.Fstate,
New Delhid .

ot

NCPINeWwW  Delhi Dist)

through Comm. of Police,

Poiice Head Quarters,

T.P.Fatate, New Delhi.

4., DCP (vigilance)

throuah Comm.of Police,

Police Head guarters, '
T.P.Estate, New Delhi. ve o Respondents

[ Shri Ajesh iuthra, Advocate)
ORDER (ORAL)

Shri Justice V.S5.Aggarwal:

Our attention has been drawn towards the order of
this Tribuna) in 1150/2003 decided on 14.10,.2003 {ex.Head
Constabie Preet Pai Singh) wherein the foliowina order

was passed. The operative portion reads:

10, In view thereof, we Aailow the preseni. 0OA
and auash and orders passed by the
disciplinary and appeilate authority. The
case i3 remitted back to the discipiinarwy
authority to take appropriate action in
accordance with Rules/instructions from the
stage of issue of charge~sheet. and pass

kg —




/kdr/

(2}
sutitabie 0rder$ accordingliv. Neediess T0
atate the applicant shall be reinstated in
service and the period from the date of
diamissal to date of reinstatement shali be
decided in accordance with Rujies.”
7. Tt is not in dispute that the Head Constable
Preet. Pal Singh was deait with in the same enauiry with
Constable Chatterpal. Therefore, on parity of reasoning.
we  auash the impuaned orders passed by the discipiinary
and appellate authorities and remit the matter back to
the disciplinary anthority to take an appropriate action
in  accordance with Rules/instructions from the stage of

i ssue: of charge-sheet and pPass suitable orders

accordingly.

3. Needless to state the applicant shall be
reinstated in service and the period from the date of
dismissal to date of reinstatement shall be decided in

accordance with Rules.

/
/s. a. Singh ) { V.S. Aggarwal )
Member (A) Chairman






